: GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
~ (DE_I;;&RTMENT OF LAW, JUSTICE & LEGISLATIVE AF FAIRS)
8" LEVEL, C-WING, DELHI SECRETARIAT NEW DELHI

No.F.14(1)/LA-2012/ A(/(.d(/w/ y 253 ‘ ‘ Dated (277 April, 2012

. To
’ The Special Secretary (GAD), g
General Administration Department,
2™ Level, A-Wing,
Delhi Secretariat,
New Delhi.

Subject: Gazette Notification of the Delhi Appropriation (Vote on Account) Act, 2012
(Delhi Act 04 of 2012)

Sir,

Please find enclosed herewith two copies of the above nofvﬁcanon (English and
Hindi versions) for publishing in the Delhi Gazette (Part-IV)-Extra-Ordinary today itself. It is
requested that at least 10 copies of the same may be sent to this Department as soon as it is
received from the press.

Yours faithfully,
. (Tarun Sahrawat)
Encl. As above. Addl. Secretary (Law, Justice & L.A.) .

No.F.14(1)/LA-2012/ tudecee / 43-¢ 3 Dated [2-* April; 2012

Copy together with the copy of enclosures forwarded for information and neces—séry action
to:- '

1.  The Secretary, Government of India, Ministry of Home Affairs, New Delhi.(with 5 copies) ~
The Joint Secretary & Legislative Counsel, Government of India, Ministry of Law, &
Justice, Legislative Department (Correction Cell), Shastri Bhawan, New Delhi.
(with 2 ccpies) ’
3. The Principal Secretary to Lt. Governor Delhi, Raj Niwas, Delhi- 110054.
4.  The Principal Secretary to Chief Minister, Govt. of NCT of Delhi, Delhi Secretariat, New
Delhi.
k The Secretary to the Finance Minister, Govt. of NCT of Delhi, Delhi Secretariat,
= New Delhi.
The Principal Secretary (Finance), Govt. of NCT of Delhi, 4™ Level, A-Wing, Delhi
Secretariat, New Delhi.
7. \Q\Fcretary (GAD), Govt. of NCT of Delh1 2" Level, A-Wing, Delhi Secretariat, New

\
\Sﬁ&Secretary (LA), Delhi Leglslatlve Assembly Secretariat, Old Secretariat,
Delhi-110054.

9.\ AThe OSD to Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, New Delh1
Guard File.

W a\" : , A\”w
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SN S O mf ]
- - (Tarun.Sahrawat)
Addl. Secretary (Law, Justice & L.A.)
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o Z:I'O BE PUBLISHED IN PART-IV OF THE DELHI GAZETTE-EXTRAORDINARY)

i GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI

(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
g™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No.F.14(1)LA-2012/ tdaw/3 ] | Dated 12 the April, 2012

NOTIFICATION | o e

No.F.14(1)/LA-2012/ Ww/ 3! - The following Act of the Legislative Assembly of
the National Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 287
March, 2012 and is hereby published for general informationg ‘ .

“THE DELHI APPROPRIATION (VOTE ON ACCOUNT) ACT, 2,(_'112
(DELHI ACT 04 OF 2012): = e

~(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 21%

March, 2012) .
[28" March, 2012]

An Act fo authorise payment and a'ppropriatién of certain further sums from and out of the
Consolidated Fund of the National Capital Territory of ‘Delhi for the services in respect of the
months of April to June, 2012. ‘

BE it enacted by the Legislative Assembly of the National Capital Territory of :Delhi inthe
Sixty — third Year of the Republic of India as follows:- ' i Eig S

Short title. 1. This Act may be called the Delhi

: ’ Appropriation (Vote on Account) Act, 2012.
issue of 2. From and out of the Consolidated Fund of
Rs.7742,50,00,000/- " the National Capital” Territory of Delhi, there -
from and out of  'may. bepaid and applied . further - sums not ;
the Consolidated Fund exceeding those specified. in columni(5). of -
of the National Capital -~ the Schedule, amounting in the aggregate .
Territory of Delhi for " to the sum of rupees Seven thousand seven
the  financial year hundred forty two crore and fifty lakh only.towards
2012-2013 * defraying the several charges which Wil -

come in the course of payment during the
months from April to June, 2012 in respect
of the services specified in column(2) of the
‘Schedule., ' :

Appropriation. 3. The sums authorised to be paid. ' and

. applied from and "out of the Consolidated
Fund of the National Capital Territory of Delhi
by this Act, shall be appropriated - ~for. _the -
services and purposes expressed in  the
Schedule in relation to the said year.




o~ THE SCHEDULE

/ (See sections 2 and 3) . ,
4 ' (Rs. in thousands)
. : Sums Not Exceeding
JEMA " Voted by the Charged on
ND SERVICES AND PURPOSES ~ Legislative - 5 Total
NO. ' . Assembly Consolidated
Fund
1 : 2 3 4 5 .
I Legislative Assembly . - Revenue ' 37625 1650 39275
2>~ General Administration ; Revehue 260330 . 241"_70¥ . 28;1500
3 Administration of Justice Revénue 1046398 - 318377'5"- -1364775‘
4 Finance Revenue 556238 12 556250
‘ Qapital 82500 L b 82500
5 Home _ Revenue 806175 : 700 - 806875
6 Education Révehue 11330812 . 763 11331575
Capital 833750 | i 833750
if " Medical and Public Health Revenue 7331811 2064 7333875
8 Social Welfare Revenue 5468625 . .. 5468625
. "~ Capital 4324250 i £ 4324250.
9 Industries - Revenue - 313463 87 313550 .
e i - Capital 33800 e 33800
10 = Development ~ Revenue 3692707 - 393+ 3693100
‘ ~ Capital 782400 100 782500 -
11 Urban Development and Revenue 14828425 100" \.}‘14828525 :
Public Works Capital 13528525 .. 13528525
Public Debt. ‘ Revenue ) 8250000 8250000
Capital 3 3250000 3250000
12 Loans Capital 6250 - 6250
13 Pensions ~ Revenue' 312500 . A 312500
A Total _ T 65576584 11848416 77425000

\ V - Ik
N A g

o (Tarun Sahrawat)
Addl. Secretary (Law, Justice & L.A.)’
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